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shri u.s. Bhakuni for the applicant.
Shri Ra jesh :1ishra proxy counsel to Shri S.C.
Tripathi. couns~l for the respondents.

Heard the a ruument.s ,
Order dictated separately
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CENTRAL AD."1INISTRATIVETRIBUNAL
ALlAHABAD BENCH

ALLAHABAD

Original ~pplication ~ 1038 of 1997

Allahabad this the 18th day of _January. 2001

Hon'blw Mr.S.K.I. Naqvi. Me~ber (J)

Shri Gyan Chandra. aged about 59 years. Son of
Shri R.S. Gupta. rlo 4/8. Karelabagh Colony.
Allahab3.d.

Applicant

Versus

1. Union of India through Secretary. Ministry
of Defence. New Delhi.

2. Director General. Ordnance Services. Army
Headquarters. DHQ. PO. New Delhi-ll.

3. Commandant. C.O.D. Kandivli(East). ~umbai-
400101.

4. Commandant. COD Chheoki. Allahabad.

5. C~. southern ~~onnand. Pune.

6. C~ (Pensions). Allahabad.

Respondents

o R D E R ( Oral )- - - --
~~!.!.:E~~.!~.!!.I. NA<lvi.Member (Jl.

The applicant has come up seeking
the relief regardinJ grant of T.A.ID.A. claim.
paynent of dues of the applicant in T.A.ID.A
claim and also interest 7n to ••.J}a.:y at

C>Crv-
market
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rate. These reliefs are in Clause 8(Relief,
.s~ ~ sub clause i ,ii and iii.

c-ot
applicant/against annexure-l which has been

The first relief sought by the

passed at Central Ordnance Depot, Kandivali
(East) ~umbai on 29.5.1997, which is in respect

of allowance for the period of promotion, leave

encashment for 240 days, C.G.E.I.S., Difference
a;J!.HtR4""

of pension, gratuity and cOllnutation< T.A./ D.A.

claim for Allahabad to Mumbai and fro~ Mumbai to
,fc"Y' b..t..,cl.

Allahabad aflciAtheapplicant has been called upon

to produce the original tickets. It is not in .~

dispute that this paynent was to be processed

and paid at Mumbai which accrued to the applicant

during his posting there.

3. The seconj relief is for direction

to make early paynent of all the dues

4.

.
,{'lAc(

I ~ afraid that fteither of the

relief can be provided by this Tribunal because

order i~pugned in clause 8(1) relates to the

~a~bai and that co~es within the Jurisdiction

of the Tribunal there and the relief (11) to
.•.

'make earl y pa y~ent of all the dues ~ is ~t:y
vague without specific mention of the claim and

dues. There is also no reference in the pleadings

that the relief 8(i) and relief 8(ii) are conn-

ected, related or inter-dependent and thereby O.A.

suffera frotn mul, tiplici ty of reliefs ~6:c '

(~ •••• pg.3/-
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5. For the above. the O.A. is dismissed

on the ground of maintainability. However. the

ap~licant is at liberty to make fresh ~ove within

2 months from the date 0 f this order keeping in

view the observa tions .nade above. No order as to

..,,-
costs.
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